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CP No.32/2000 (0A Nc.452/99) 
8.12.2000 

Mr. P.P.Mathur~·counsel for the petitioner. 

H€ara. 

We are satisfied that a prirna-facie case: is made out 

regarding the aiscbedience of the oraer of this Tr] bunal. 

() l 1>. :""', /v'!l~v" , i..Issue notice under Rule 8 of the Ccnternpt of Court (CAT) 
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Mr: .P, .P .Matlv_ff, c ounse 1 for the pet it i::mer • 
Mr .T·.p:.sharma, co rnse 1 for the res[)Ondents. 

Learned counsel for the respondents submits 
that the order passed by th is T rib-. . .ma l ha.s been f !_ilb: 
complied with. .1 

Reply has also been filed by the respondents 
and it is cate9or i.fally stated there in that the order 
p<.:issea by this Tribunal in OA 452/99 ·on 31.3 .2000 has 
been fully complied \.\. ith • LearnEd counse 1 for the 
petitioner also aamits the ;Josition • 

In v if:::,,1 of the com9l iance mctde by the respondeni 
th is CP stands c3 isposed of ·SS s .. 1cb. Not ices iss .ted are 
hereby discharged. 
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ME}fBER (A), 


